
 

All right? Satisfied now? . . (Interruptions).. . 
It is all right, please. Now I am not allowing 
any more discussion. Yes, Mr. Ghulam Nabi 
Azad. 

SHRI V. GOPALSAMY (Tamil Nadu): 
We are very much concerned about the 
zingoistic attitude of the MPs from North 
India. Every day they are saying like this, 
that the statements should be in Hindi. 

THE DEPUTY CHAIRMAN: Okay, 
please. 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI GHU-
LAM'NABI AZAD): Should I first move the 
Motion or reply to what the hon. Members 
have said? . . . (Interruptions)... 

DR.  JINENDRA      KUMAR    JAIN 
(Madhya Pradesh): You may first say "sorry" 
and then move the Motion. . . . 
(Interruptions) . . . 

THE DEPUTY CHAIRMAN: 
You first reply and then move the motion. 

SHRI GHULAM NABI AZAD: Let me 
move the Motion first and      then reply. . . . 
(Interruptions) . . . 

THE DEPUTY CHAIRMAN: Order, 
please. 

 

MOTION RE. APPOINTMENT OF A 
JOINT PARLIAMENTARY 

COMMITTEE 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD): 
Madam, I move the following Motion   : 

"That this House concurs in the 
recommendation of the Lok Sabha that a 
Joint Committee of the Houses consisting 
of 30 Members, 20 from Lok Sabha and 10 
Members of-the Rajya Sabha, be 
constituted to go into the irregularities and 
fraudulent manipulations in all its aspects 
and ramifications in transactions relating to 
securities, shares, bonds and' other financial 
instruments and the role of the banks, stock 
exchanges, financial institutions and public 
sector undertakings in transactions relating 
thereto, which have or may come to light, 
made in the motion adopted by the Lok 
Sabha on the 6th August, 1992 and 
communicated to this House on the 6th 
August, 1992 and resolves that this House 
do join in the said Committee and' do 
appoint 10 Members from among the 
Members of this HOUPG, namely: 

1. Shri S. S. Ahluwalia 

2. Shri T. N.  Chaturvedi 

3. Shri Jagesh Desai 

4. Shri Dipen Ghosh 

5. Shri Gurudas Das Gupta 

6. Shri H. Hanumanthappa 

7. Shri Murasoli Maran 

8. Shri S. Jaipal Reddy 

9. Shri Yash want Sinha 

10. Shri Ram Naresh Yadav 

to serve on the said Committee." The question 

was proposed. 1.00 P.M. 

THE DEPUTY CHAIRMAN: Prof. Saurin 
Bhattacharya. 
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SHRI MENTAY PADMANABHAM 
(Andhra Pradesh): Madam, I would like 
to6.(Interruptions) 

THE DEPUTY CHAIRMAN: Prof. Saurin 
Bhattacharya has given it to me in writing 
before you all got up. I will give first chance 
to Prof. Saurin Bhattacharya who gave noticei 
to raise some points. I will allow him first, 
and then I will allow j'ou also 

SHRI MENTAY PADMANABHAM: 
Madam... (Interruptions) 

[The Deputy Chairman] Pease. I think I 
spoke in English.   If you like, I can    speak in    
rashtmbhasha also... (Interruptions) 

 

Don't ask that We have to finish this work. 

PROF. SAURIN BHATTACHARYA 
(West Bengal): I am thankful to you for 
giving me an opportunity. As you are aware, 
we have all demanded that a Joint 
Parliamentary Committee should be 
constituted in order to explore all the aspects 
of the secvirity scam or scandal or whatever 
term is used. We are happy that a Joint Par-
liamentary Committee is about to be 
constituted in the sense that this motion is 
still before the House to be adopted by it. 

Regarding the composition of the 
Committee, certain issues, from the Press 
reports I could understand, were raised in the 
other Kousa, Lok Sabha, also—they have 
been raised here also —on the question o: 
representation on the Committee, of smaller 
parties. I think, in that House three or four 
small parties were kept together for 
representation on the Joint Parliamentary 
Committee. In this House it is perhaps all 
confined to comparatively bigger parties. 

We know that in all matters in the House, 
while bigger parties have their own time, 
smaller parties also have their own time. In 
matters of commi- 

ttees and other things, proportional 
representation is generally allowed. But, in 
this case, it seems to me, Madam, that in 
nominating ten Members from Rajya Sabha 
to the Joint Parliamentary Committee, the 
accepted, if I don't call "principle", 
parliamentary practice has been definitely 
violated. In this House there is a group of 
disparate parties and individuals, and smaller 
parties consisting of less than five Members. 

So, I appeal to you, Madam, and through 
you to the House that this salutary practice 
obtaining in the parliamentary field, should 
not be ignored in this case also as it involves 
very serious issues concerning the country 
and country's economy. 

Thank you, Madam. 

SHRI MENTAY PADMANABHAM: I  

will, just make one... 

 

"to fix responsibilities of the persons, 
institutions or authorities in respect of 
such transactions." 

 
'(in the above context, to identify the 

misuse, if any, of and   the 
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failures/inadequacies in the control 
mechanism and the supervisory 
mechanism." 

 
To make recommendations for safeguards 

and improvements in the system for 
elimination of such failures and occurrences 
in future.' 

 
'To make appropriate recommendations 
regarding policies and regulations to be 
followed in future.' 

 

SHRI GHULAM NABI AZAD: As far as 
my letter to the Secretariat is concemedi it 
contained the full text. But, I am told, the 
system is like that. So, if the Chair permits 
me, I don't have any objection. 

SHRI PRAMOD MAHAJAN: I am not 
aware of any system. 

SHRI GHULAM NABI AZAD: No. This 

is the practice. 

SHRI PRAMOD MAHAJAN: But. are 
must have all terms of reference n this 
House. 

SHRI GHULAM NABI AZAD: n what I 
have written to ths Secre-ariat, I have 
written all. I have not eft anything. 

SHRI  PRAMOD MAHAJAN: I 
don't know what has gone wrong  and where, 
but it must be corrected now. 

SHRI DIPEN GHOSH (West Bengal): 
Madam, what is the system? If the first 
sentence is taken as the subject of the Motion 
which has been passed by the Lok Sabha, it 
would have been written accordingly. Other-
wise when we start with the sentence 
"..concurs with the recommendation of the 
Lok Sabha," then concurrence must be given 
to the whole text of the Motion that has been 
passed by the Lok Sabha. 

SHRI P. UPENDRA (Andhra Pradesh): It 
need' not be the entire motion . . . 
(Interruption*;) 

SHRI PRAMOD MAHAJAN: In that case 
they should have mentioned that way that 
regarding... (Interruptions') English should 
have been like that. 

 

SHRI DIPEN GHOSH: He should h.3ve 
said: 'As passed in the Lok Sabha". That way 
they should have written in English. 

SHRI PRAMOD MAHAJAN: But you 
cannot make a reference to only one. 

SHRI P. UPENDRA: Generally the 
procedure is, when you concur with the 
Motion of the other House, only tho subject 
is mentioned briefly because the Motion is 
already passed! in the Lok Sabha. 
(Interruptions) 

SHRI JAGDISH PRASAD MATHUR 
(Uttar Pradesh): How do we know what was 
said in the other House? That should have 
been circulated. 

THE DEPUTY CHAIRMAN: I have been 
informed that the full text came from the 
Lojk Sabha to the Parliamentary Affairs 
Minister, but as the Secretary-General 
informs   me 
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[The Deputy Chairman] they thought that 

the operative part should be there. So, they 
put the operative part, I would ask the Parlia-
tary Affairs Minister to read out the entire 
terms of reference as it was passed in the Lok 
Sabha so that our Members in the Rajya 
Sabha are also satisfied that it is the same. Let 
him read1 the terms of reference. 

SHRI S. JAIPAL REDDY (Andhra 
Pradesh): Before he reads, I would like to say 
one thing. Mr. Pramod Mahajan has, of 
course, drawn our attention to the terms of 
reference, but the Motion from the Lok 
Sabha consists of references to the procedu-
res to be adopted by the Committee. So, I 
suggest that part of the Motion should also be 
read out by the Minister. 

THE DEPUTY CHAIRMAN: He will 
read the entire Motion. 

SHRI S. JAIPAL REDDY: For example : 
"That the Speaker shall nominate one of the 
Members of the Committee to be its 
Chairman." 

THE DEPUTY CHAIRMAN: That I have 
read' out before anybody else could read. 

SHRI S. JAIPAL REDDY: No. "That the 
Committee shall start func tioning from the 
day it was duly constituted ..." 

THE DEPUTY        CHAIRMAN: 
Sure. Yes. Everything. 

SHRI DIPEN GHOSH: The entire Motion 
has to be read here. 

SHRI GHULAM NABI AZAD: That it 
would start functioning after it was duly 
constituted was for this. Now, once it is duly 
constituted, it is already over. 

SHRI PRAMOD MAHAJAN: After it is 
passed1, then it is duly constituted. 

SHRI JAGDISH PRASAD MATHUR: 
What I suggest is that he should withdraw the 
first Motion. The House may permit it. Then 
he should move another Motion. I am saying 
this be- 

cause he has already moved it. Either it 
should be taken as an amendment or the first 
motion be withdrawn officially and then he 
should read out another substitute motion. 

THE DEPUTY CHAIRMAN: In my 
opinion—whatever wisdom, I have—the hon. 
Parliamentary Affairs Minister did read part 
of it. Now, he is reading the entire motion. It 
is not amended. The entire text is going to be 
read, I think due .to constraint of ti'me he did1 
not want to read the whole thing. 

SHRI PRAMOD MAHAJAN: Madam, he 
has agreed to cooperate with you. You don't 
issue an unnecessary certificate. 

SHRI GHULAM NABI AZAD: Again 1 
would like to make it clear, don't pass on this 
buck to me. 

THE DEPUTY CHAIRMAN: Let the hon. 
Minister for Parliamentary Affairs read out 
the entire contents of the motion and then it 
will bf reproduced by the Secretariat   again 

 

It becomes a property of the House. 

It has not yet been adopted. 

 

SHRI      GHULAM NABI     AZA It 
has not been adopted. 

 

It becomes a property of the House 
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It becomes a property of the House. 

SHRI GHULAM NABI AZAD: Unless it 
is adopted, it dbes not become a property of 
the HOUSL. 

SHRI JAGDISH PRASAD MATHUR: 
Once ycu read it out, it becomes a   property 
of the House. 

SHRI H. HANUMANTHAPP.A (Ka-
rnataka): Madam, I have a problem. If the 
Minister reads the text of the motion that will 
only be epitomised in 

415   RS—15. 

the records ... (InterruptionsQ ... Now you 
have also permitted the Minister to lay it on 
the Table so that it can be included' in the 
record. If the House approves it, if the House 
agrees with it . (Interruptions). . 

SHRI PRAMOD MAHAJAN: We are not 
objecting to it. But it will create problems 
afterwards. 

 

Either you amend it or withdraw it. 

SHRI H. HANUMANTHAPPA: 
Whatever deficiency you have pointed out, it 
has been taken care of. 

Either you withdraw it or move as 
amendment. 

DR. JINENDRA KUMAR JAIN (Madhya 
Pradesh): Madam, may I suggest a way out? . 
. . (Interruptions) 

THE DEPUTY CHAIRMAN: I have 
sent... 

 

THE DEPUTY CHAIRMAN: In fact, if 
we go through the text of the motion of Mr. 
Ghuam Nabi Azadt it, says: "In all 
irregularities and fraudulent manipulations 
and all aspects and ramifications..." Now the 
word "ramifications" covers quite a lot. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE     MINISTRY      OF 

 

Either you withdraw it or amend it. 

 why should the Government make   it a point 
of prestige? 
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HOME AFFAIRS (SHRI M. M. JACOB): 
Madam, if you permit the Minister, he can 
read the whole motion. 

SHRI GHULAM NABI AZAD: Madam, I 
can just substitute it for what I have already 
read: I can just say that I substitute' it for the 
motion which I have already moved. 

SHRI JAGDISH PRASAD MATHUR: 
Madam You should say: Is it the will of the 
House to allow the Minister to withdraw his 
motion? 

THE DEPUTY        CHAIRMAN: 
Yts, is it the will of the House to allow 
theMinister to substitute his motion? 

SHRI MENTAY PADMANABHAM: 
Madsinv, are we adopting the motion as 
passed by the- Lok Sabha or   not? 
This  is  a different verison here ....................  
(.Interruptions) . . . 

THE ' DEPUTY CHAIRMAN: Okay; has 
Mr. Ghulam Nabi Azad the leavi of the entire 
House to substitute, to withdraw the first one 
and move the second motion which is a 
complete motion so that there is no blockade 
ftnywhere? 

HONOURABLE   MEMBERS: Yes. 

SHRI      PRAMOD MAHAJAN: 
Thank you, Madam. 

SHRI GHULAM NABI AZAD: Madam, I 
move the following motion: 

That this House concurs in the 
recommendations of the Lok Sabha that a 
Joint Committee of the Houses consisting 
of 30 Members, ?0 from Lok Sabha, and 
10 Members of the Rajya Sabha, be consti-
tuted: 

(b) To go into the irregularities and 
fraudulent manipulations in > all its aspects 
and ramifications in transactions relating to 
securities, shares, bonds and other financial 
instruments and the role of the banks,.. 

" stoek exchanges, finan 
cial institutions and public 
sector undertakings in trans 
actions relating thereto, which 
have or may come to light; 

(ii) to fix responsibilities of the persons, 
institutions or authorities in respect of 
such transactions; 

(iii) in the above context, to identify the 
misuse, if any, of and the 
failures/inadequacies in the control 
mechanism and the  supervisory 
mechanism; 

(iv) to make recommendations for 
safeguards and improvements in the 
system for elimination of such failures 
and occurences in future; 

(v) to make appropriate recom-
mendations regarding policies and 
regulations to be followed in future; 

made in the motion and adopted by 
the Lok Sabha on the 6th August 1992 
and communicated to this House on 
the 6th August 1992 and resolves that 
this House do join in the said 
Committee and do appoint 10 
Members from among the Members 
of this House, namely, 

(1) Shri S. S.  Ahluwalia 

(2) Shri T.  N. Chaturvedi 

(3) Shri Jagesh Desai 

(4) Shri  Dipen  Ghosh 

(5) Shri Gurudas Das Gupta 

(6) Shri H. Hanumanthappa 

(7) Shri Murasoli Maran 

(8) Shri  S.   Jaipal Reddy 

(9) Shri Yashwant Sinha; 

(10)  Shri  Ram  Naresh Yadav 

to serve on the said Committee;" 

The question was proposed. 

SHRI S. JAIPAL REDDY: Will you 
please read the remaining part of it also? 



 

THE DEPUTY CHAIRMAN: No. 3. 
"That the Speaker shall nominate one 
of the Members of the Committee to be its 
Chairman." All that, you have to read. 

SHRI S. JAIPAL REDDY: Hon. Minister, 
you may kindly read the remaining part at its 
from paragraph  starting with "That the 
Speaker..." It is part of the motion. (Interrup-
tions) . 

SHRI GHULAM NABI AZAD: That is 
not in  the motion. 

SHRI M. M. JACOB: As said in the 
beginning itself, it is a concurrence with the 
Lok Sabha. That is the practice in the House, 
Madam. 

SHRI GHULAM NABI AZAD: What we 
have done is actually what was clone earlier. 
You are making it so complicated. 

SHRI M. M. JACOB; The Lok Sabha 
initiated the Committee. That is  why it 
comes  to this  House. 

SHRI GHULAM NABI AZAD: We 
cannot make a mention of the Lok Sabha. It 
is not in the motion. That was meant for the 
Lok Sabha. This is meant for this House. 

THE DEPUTY CHAIRMAN: Now, I 
think it is in order. (Interruptions) . What is 
the 'disorder' part of it? 

SHRI S. JAIPAL REDDY: Madam, we 
welcome the constitution of a JPC. Let me 
state that clearly, unambiguously. But, 
having said that, let me als0 reiterate our 
demand that a Member from the Opposition 
be made the Chairman of the JPC. I have no 
doubt in my mind about the earnestness of 
the Government in trying to And out the 
truth behind (his biggest scandal in world 
history. (Interruptions). 

SHRI P. UPENDRA; Can the 
Government dictate to the Speaker? The 
Speaker is authorised to name the Chairman. 

SHRI S. JAIPAL REDDY: I am making 
a request to the Government 

I do not know why Upendraji ........................  
(Interruptions). 

SHRI P. UPENDRA: Mr. Jaipal Reddy 
should know the rules. The Government 
cannot dictate who should be the Chairman. 

SHRI S. JAIPAL REDDY; If the 
Government was earnest about--lett-ing the 
chairmanship.--of'the-Committee g0 to the 
Opposition, the name of the Chairman would 
have been, mentioned in the motion. 

SHRI M. M. JACOB:  It is not like 
that. 

SHRI GHULAM NABI AZAD; Let it go 
on record that it is never done. 

 
SHRI S. JAIPAL REDDY; There is scope. 

Let me, therefore, give expression to my 
sentiments. The credibility of this Committee 
will be enhanced if a Member from the Op-
position is made the Chairman. I know, only a 
Member who has credibility will be chosen. It 
cannot be anybody's case that there is not a 
single Member of the Opposition who can be 
trusted with this task. I don't think even the 
Government can pick up such courage and say 
that nobody from the Opposition, has the 
necessary objectivity or ability to head this 
Committee. Madam, I have something to say 
about the composition of the Committee. The 
TDP is a recognised official party in the coun-
try. It has been recognised by the Election 
Commission. I don't find any name from the 
TDP. I don't want to refer to the Members 
already chosen in the other House. I am sorry 
to say that Members from breakaway groups 
are chosen and Members from the recognised 
official parties are not chosen. It is not too late. 
Even in this House, both these parties can be 
represented. I am sure the case of' the Congress 
(I) in respect of the Scam cannot be any 
different from our case. All the us are actuated 
by the same desire to know   the   truth 
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[Shri S.  Jaipal Reddy] 

and to remedy the situation. . Even if there is 
one Member less from the Congress (I), I 
don't think the case of the Congress (I) will go 
by default at all. Since I am there in the Com-
mittee, I will do the job of that missing 
Member of the Congress (I). Even now, it is 
not too late for one Congress (I) Member to 
come here and say, "Look, here I step down in 
favour of a TDP Member." (Interruptions) I 
have absolutely no problem. I know what Mr. 
Jacob is saying in a low tone.  (Interruptions) 

SHRI S. S. AHLUWALIA (Bihar): Mr. N. 
T. Rama Rao is the Chairman of the National 
Front and he is the Chairman of the TDP also. 
Why are you not withdrawing your name in 
favour of the TDP if you are so much 
concerned? 

SHRI S. JAIPAL REDDY: Since Congress 
(I) is a majority party, it alone can sacrifice 
and accommodate others. Even if one 
Member resigns. three more are there, apart 
from many others in the other House. 
(Interruptions) 

SHRI H. HANUMANTHAPPA; It is only 
the Congress party which knows how to 
sacrifice. It wag only the Congress party 
which has sacrificed for the freedom of this 
country.    (Interruptions* 

AN HON. MEMBER: The- Congress i.arty 
is enjoying the fruits of sacrifice also.    
(Interruptions) 

SHRI S. JAIPAL REDDY: I know one 
thing full well. The present Congress party is 
enjoying the fruits of the struggle waged by 
the then- Congress party. (Interruptions) 
Now, in regard to the terms of reference, I 
must say, I am in total agreement with the 
terms of reference. But I am rather intrigued 
by one grammatical error of a minor kind. If 
the House deems i'; fit it may take notice. If 
the House, in its wisdom, would like to ignore 
it, it may. "...be constituted to go into the 
irregualrities and fraudulent manipulations in 
all its aspects." I do not know what the "it" 
refers to. 

"It should have been," in all their i~ pects and 
ramifications". This is only a minor 
grammatical error. Judging by the kind of 
grammatical solecism we are generally guilty 
of, this   is  absolutely pardonable. 

THE DEPUTY CHAIRMAN; Mr. Dipen 
Ghosh, we have to adjourn for lunch. I have 
got only five minutes. We are already late 
today. 

SHRI DIPEN GHOSH: Madam, while 
supporting this motion, I would put it on 
record that with the passing of this motion the 
JPC would be constituted and I would hope 
that this JPC would toe in a position to get at 
the truth and tall the nation who the 
individuals and the agencies involved in this 
scam arc, but at the same time I would also e-
pect that till the JPC concludes its activities 
and submits its report to the Parliament, at 
least for JPC's sake, for Parliament's sake, the 
Prime Minister or for that matter the Finance 
Minister should not give any certificate to 
anybody, by name or by designation, that they 
are above board. Thank you 

SHRI MEIITAY PADMANA-BHAM: 
Madam, I am not taking much time. As my 
friend, Mr. Jaipa! Reddy, has mentioned, the 
composition of the Conmittee is really most 
unfortunate and it clearly shows that the 
Government is not sincere in bringing out the 
truth in the entire scam . • • (Inter tuptions) ... 
Madam, that is my view. That is my view. I 
have every right to express my viav/. Madam, 
I am not going to refer to any names. We have 
been accusing this Government that it is 
engineering defections. This Government is 
not only engineering defections, but this 
Goverment is rewarding the defectors. This is 
our serious objection and as a protest I am 
walking out of this Chamber. 

SHRI S. JAIPAL REDDY; Madam. I 
sympathise with the stand taken by Mr. 
Padmanabhim. We also stage a walk-out. 

(At this stage    some hon.    Members left the 
Chamber.) 
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SHRI    H.       HANUMANTHAPPA: 
Madam, I am on a point of procedure and I 
want your ruling.   The motion is moved.    
There are certain parties which don't want to 
adopt this   motion now and have walked out.   
WiU they retain the right to serve On the 
Committee?      This is    my   question-The are 
not a party to the   motion. They accept the 
motion, they    raise the motion, everything, but 
they don't want to support the motion.    ...(In-
terruption)...  That    is a    different thing. A 
Member of the party       has expressed his view 
that    he   doesn't want  to     adopt the    
motion.    Have they retained the  right to serve 
on the Committee?    Whether1 they want the 
inquiry or not, that is a different thing.    Here,  
this is a    question    of serving on the 
Committee from    the Rajya Sabha.    You are 
supposed   to be a member.   You   don't   want   
to contribute to the motion.    (Interruptions) ...  
You    don't    contribute   to the motion and you 
walk   out.   This is on record.    Is this the   
procedure, Madam? Actually, when I don't sup-
port the motion, how can I be a member of the 
Committee?    Then,   if   I serve of the 
Committee, is it valid? I don't want immediate 
reaction.    (Interruptions) ..   I don't    want    
immediate reaction.    The Chair may consider 
it and come out with a considered ruling on 
this. 

THE DEPUTY CHAIRMAN: Some 
Members in the past, I must remember 
something, voted against Members' Salary 
Bill, yet when it was passed they drew their 
salaries. (Interruptions)  ... 

SHRI H. HANUMANTHAPPA: There are 
some other reasons. They had expressed their 
views. Here the matter... (Interruptions)... 
That is a Bill, This is an inquiry. (Interrup-
tions)... 

THE DEPUTY CHAIEMAN: My duty 
te...(Interruptions)... 
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SHRI JAGESH DESAI: In the Lok Sabha 
the Janata Dal Party could have given 
representation to one Member of    Telugu   
Desam. ... 
(interruptions) ... 

THE DEPUTY CHAIRMAN; 

I have identified Mr. (Mathur. 



 

SHRI H. HANUMANTHAPPA: These 
Members should be present in the House to 
vote.    (Interruptions)... 

SHRI S. S. AHLUWALIA: He walked out. 
Mr. Jaipal Reddy walked out in protest... 
(Interruptions) ... 

SHRI PRAMOD MAHAJAN: He has not 
walked out opposing the motion. He walked 
out in support of the TDP.   (Jnterruptios) ... 

SHRI H. HANUMANTHAPPA; He said, 
"I don't want to be a party to this motion". 
(Interruptions)..."! don't want to be a party to 
this motion" .   (Interruptions)... 

THE DEPUTY CHAIRMAN: Mr. 
Hanumanthappa,,will you please take your 
seat? (Interruptions) .. .My duty is to see that 
the motion is passed with majority. Whoever 
votes and whoever doesn't vote, it is their 
lookout, not the Chair's look-out. 

SHRI MOTURU HANUMANTHA RAO 
(Andhra Pradesh): Madam, I welcome the 
Prime Minister's appointment of the Joint 
Parliamentary Committee, but, in regard to 
selection, an unfair selection is made. In 
regard to the Telugu Desam Party, which is a 
part of the National Front and opposition 
parties, a splinter group is taken into the Joint 
Parliamentary Committee avoiding the main 
party So, I have, a serious reservation in re-
gard to the selection and it must be made clear 
at this stage. 

SHRI N. E. BALARAM (Kerala): Madam, 
may I say one thing? Usually I am not a 
shouter. 

THE DEPUTY CHAIRMAN: No, no 

never mind. 

SHRI N. E. BALARAM: Gradually I will 
come to the position of shouting. 

THE DEPUTY CHAIRMAN; I thmk so. 
You are gradually moving towards me. You 
are in front of the mike.    So, you don't have 
to Shout. 

SHRI N. E. BALARAM: I will do- the 
shouting also because non-shouters are 
unheeded here. (Interruptions) .. .Non-
shouters    are       un- 

heeded in the    House    even by    the Chair.    
That is what I am saying. 

THE DEPUTY CHAIRMAN: I respect 
your age. You please speak what you want to  
speak. 

SHRI N. E. BALARAM!; I fully support 
the Resolution moved by the Minister. I hope 
this Joint Parliamentary Committee will come 
out successful in finding out the real reasons 
and the real people behind the entire thing. 
Meanwhile, my nope is that the Government 
would completely cooperate with this 
Committee. 1 am putting it positively. I have 
my own reservation about it. The Government 
will completey cooperate with this committe 
so that we can find out the real truth. If the 
Government had acted.in a wiser way the 
scene could have been avoided today. This is 
the only thing thai I have to say about it. 

SHRI N. K. P. SALVE (Maharashtra) : 
Madam, the Prime Minister, true to the highest 
traditions of democracy, agreed to the 
appointment of a Joint Parliamentary 
Committee. There are other ways to go into 
this scam, examine the issues and find out and 
bring before the Parliament those who were 
guilty, those who were culprits in the matter. 
Mr. Balaram is talking of cooperation from the 
Government. The Government, Madam, I 
submit, has completely gone out of its way to 
establish the probity and credibility of the 
Government. The appointment of JPC itself is 
an unprecedented move which has been taken. 
What I am seeing with what has happened 
today is this. It is my very serious 
apprehension. 

The JPC has first to understand the 
evidence that will come before it and then has 
to sift the evidence. The evidence is going to 
be if a very technical nature. They should 
evaluate it objectively and not make it a sport 
of only political machinations. I earnestly 
hope, I plead with Mr. Balaram and everyone 
here, that it is a very, very onerous and 
cumbersome task, a very difficult task, which 
has fallen on this Committee. It is a delicate 
task.     It  is the  credibility of      the 
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Parliament itself. Please don't reduce this JPC 
to purely a political Akliadu. That is my 
submission, 

THE DEPUTY CflAIRMAK:  Now, l put 
the motion to vote.    The question 
is: 

"That this House concurs in the 
recommendation of. the .Lok Sabha that a 
Joint. Committee of the Houses consisting 
of 30 Members, 20 from Lok Sabha and 10 
Members of the Rajya Sabha, be 
constituted; 

(i) To go into the irregularities and 
fraudulent manipulations in all its-aspects 
and lamifieations in transactions relating 
to securities, shares, bonds and other 
financial instruments and the role of the 
banks, stock exchanges, financial 
institutions and public sector 
undertakings in transactions relating 
thereto, which have or may come to light; 

(ii) to fix responsibilities of the 
persons, institutions or authorities in 
respect of such  transactions; 

(iii) in the above context, to identify 
the misuse, it any, of and the 
failures/inadequate in the control 
mechanism and the supervisory 
mechanism; 

(iv) to make Iecormnendations for 
safeguards and improvements in the 
system for elimination of such failures 
and occurrences in future; 

(v) to make appropriate recom-
mendations regarding policies and 
regulations to be followed in future; 

made in the motion and adopted by the Lok 
Sabha on the 6th August, 1992 and 
communicated to this House on the 6th 
August, 1992 and resolves that this House 
do join in the said Committee and 
do,appoint 10,Members from among the 
'Members of this House, namely,— 

(1)   Shri  S.  S.  Ahluwalia (2) 

Shri T.  N.   Chaturvedi (3)   Shri 

Jagesh Desai 

(4)  Shri Dipen Ghosh 
(5;  Shri Gurudas Das Gupta 
(6) Shri H. Hanumanthappa 
(7) Shri Murasoli Maran 
(8) Shri S.  Jaipal Reddy 

(9) Shri Yashwant Sinha 
(10) Shri  Ram  Naresh Yadav 

to serve on the said Coirrmiitee. 

The motion was adopted. 

THE DEPUTY CHAIRMA! I adjourn the 
House for lunch .till 2.30 p.m. 

The House then aujourned for lunch at 
thirty-six minutes past one of the 
clock. 

The House re-assembled after lunch at 
thirty-three minutes past two of the clock, 
THE VICE-CHAIRMAN (.SHRI MA.  
BABY) in the Chair. 

THE VICE-CHAIRMAN (SHRI 
M. A. BABY): WE shall now take up the 
Private Members' Legislative Business... 
(Interuptionsy 

THE LEADER OF THE OPPOSITION 
(SHRI SIKANDER BAKHT): The Minister 
for Parliamenteiy Affairs, Mr. Ghulam Nabi 
Azad,was to make a statement at 2;S0 p.m. 
That is what we have been told. 

THE    VIGErCHAIRMAN (SHRI 
M. A. BABY); This is the time for Private 
Members' Business . . (Interrupt tions) 

PROF. SAURIN BHATTACHARTA (West 
Bengal): The JPC has alresMy been  
constituted... (.Interruptions) 

SHRI SIKANDER BAKHT; He was to 
come and make a statement here for the 
acceptance of the House and declare the 
names of the Memfeess of the Rajya Sabha in 
the JPC..,(Interruptions) 

SHRI N- E. BALARAM (Kerala): It was 
accepted before the House adjourned  for  
lunch. 

SHRI SIKANDER BHAKT: But I was told 
that they were .going to take it  up  at  2.30  
p.m. 
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THE VICE-CHAIRMAN (SHRI M. A. 

BABY): There was just a communication 
gap. 

Now   Bills   to   be  introduced. 

THE    CITIZENS'    MULTIPURPOSE 

IDENTITY CARDS    BILL,    1992 

SHRI SURESH PACHOURI (Madhya 
Pradesh): Sir, I beg to move for leave to 
introduce a Bill to provide for the compulsory 
issue of multi-purpose identity cards to the 
cutizens of India by the State and for matters 
connected therewith. 

The question was put and the motion 
was adopted. 

SHRI SURESH PACHOURI: Sir, I 

introduce the Bill. 

THE PUBLIC FINANCIAL INSTITU-
TIONS   (OBLIGATION  AS TO  FID-
ELITY AND  SECRECY)      AMEND-

MENT BILL, 1992 

SHRI SURESH PACHOURI: (Madhya 
Pradesh): Sir, I beg to move for leave to 
introduce a Bill further t0 amend the Public 
Financial Institutions (Obligation as to 
Fidelity and Secrecy)  Act, 1983. 

The question was Put and the 
■motion was adopted. 

SHRI SURESH PACHOURI: Sir, I 
introduce the  Bill. 

THE LOTTERIES (BANNING) WLL,1992 

SHRI SURESH PACHOURI (Madhya 
Pradesh): Sir, I beg to move for leave to 
introduce a Bill to ban the promotion, conduct 
and sale of lotteries and tickets thereof and for 
matters connected therewith. 

The question was put and the motion 
was adopted. 

SHRI SURESH PACHOURI: Sir, I 

introduce the Bill. 

THE       CONSTITUTION      (AMEND-

MENT) BILL   1992 (TO AMEND 
ARTICLE 244) 

SHRI VISHWASRAO RAMRAO PATIL 
(Maharashtra): Sir, I beg to move for leave to 
introduce a Bill to. amend the Constitution of 
India. 

The question was put and the motion 
was adopted. 

SHRI VISHWASRAO RAMRAO PATIL: 
Sir, I introduce the Bill. 

THE       CONSTITUTION      (AMEND-

MENT)  BILL, 1992  (INSERTION OF 

NEW ARTICLE 330A) 

SHRI VISHWASRAO RAMRAO PATIL 
(Maharashtra): Sir, I beg to move for leave to 
introduce a Bill further to amend the 
Constitution of [ndia. 

The question was put and the motion 
was adopted. .................................................. 

SHRI VISHWASRAO RAMRAO PATIL: 
Sir, I introduce the Bill. 

THE       CONSTITUTION      (AMEND-
MENT)  BILL,    1992  (TO      AMEND 

THE EIGHTH    SCHEDULE) 

 

THE      CONSTITUTION      (AMEND-
MENT)  BILL,    1992 (TO     AMEND-

THE EIGHTH SCHEDULE) 

SHRI       MAHESHWAR        SINGH 
(Himachal Pradesh): Sir, I beg     to 

 

The question was put and the 
motion, was adopted. 


